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the issue of the Ministry of Home 
Mair. 0.l4. No. ~ S, dated 
the Und December, 1959, the oenio-
rity In the Central Services including 
the Central Secretariat Services, was 
determined In accordance with the 
principles laid down in that Minllttry's 
Memoranda No. 30/W48-Apl'tta. 
·dated 22nd June, 1949 and 30/49-R 
-dated 22nd June, 1949; and 

(b) if 80, what is the reason for 80 
many mass supersessions that have 
taken place In the Central Secretariat 
Services of Clerk. and Assistants and 
What steps have been taken 10 Inter-
vene in the matter to mitigate the 
""nermgs of the affected persons? 

TIle Deputy MInIster In the MinIs-
try of lIome AJralrs (SIIrI L. N. 
Mishra): (a) Ministry of Home Aaiffra 
O.M. No. 30/44/48-Apptts., dated the 
22nd June, 1949 was applicable to all 
Central Civil Services except where 
separate seniority rules were framed 
with the concurrence of that Minis-
try. Insofar as the Assismnt'. Grade 
of the Central Secretariat Service is 
concerned, principles similar to tho<;e 
embodied in this order were evolved 
and adopted for the initial constitu-
tion of that grade even before the 
issue of these orders. On the other 
hand, O.M. No. 30149-R, dated the 22nd 
.June, 1949 was applicable to the Cent-
ral Secretariat Clerical Service only. 

(b) It is not a fact th'Ot there have 
been 5upersession.<; of Assistants in the 
matter of promotions. In regard to 
the so-called supersessions in the 
t'1erical grade, attention of the HOD'ble 
Member is Invited to the statement 
laid on the Table of the House in 
reply to U""tarred Question No. 1Z48 
On the 24th Nevember, 1965. 

Cue apI,DR Kerala Pub1llhen 

2O'IS. Sbri VuadeftD Nair: 
Sbri WarioI': 

Will the MInister of Bome AJraln 
be plea.ed to state: 

(e) whether the Photostat case 
aeainst tile EdItorial stat! and pub-

lilhera of 'Janayagoon' and 'Neve-
jeevan' in Keraia State is ~ ed to 
be transferred to any Court outaide 
the State; and 

(b) if so, to w'bich court the eae 
i. being transferred? 

The MInister of 8tate Ia the MInIit-
try of Bome daln IID4 MinIster of 
Defenee Supplies In the MInIstry of 
Defenee (SIIrI Batbl): ('O) and (b). 
The Investigation by Central Bureau 
of Investigation has not been com-
pleted yel In view of this parts (a) 
and (b) of tile question do not arise. 

AcUvlUes Of Foreign Mlsaionart ... 

Z0'74. Sbri H. C. Soy: Will the 
.Minister of Home AJraln be pleased 
to .tate: 

(a) whether it is a fact that the 
proselytising activities of the foreign 
Christian Missionaries In India have 
Increased considerably since Indepen-
dence; 

(b) whether it i. also a fact that 
large sums of Govemment grant. and 
a.sistance are given to them for their 
educational and medical institution .. 
especially in tribal areas, which are 
utilised by them for their pro.elytla-
ing activities; and 

(c) it so, the step. taken to pre-
vent the misuse ot these grants? 

The Minister 01 State in the Mid-
try of Home AJralrs aDd Minister or 
Defence Supplies in the Ministry or 
Defen"" (Shrt Hatbl): ('O) and (b). 
No, Sir. 

(c) Does not arise. 

PromotlOD Claims or S.C. ... S.T. III 
the CentnI Seeretarlat SenIce 

mil. Shrl Buia Slnrh: 
Shrl P. K. Pea: 

8br1 Narulmha Bed"": 
WUl the Minister of Home AJraln 

be pleased to state: 

(a) whether Government have 
received representations from Orp.-
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nisations and individuals aeaiDllt over-
looking the claims of Scheduled 
Caste/Scheduled Tribe Section Officers 
of Central SecretaIiat Service for 
promotion to the Grade of Under 
Secretaries in the Central Secretariat; 

(b) if so, whether any investiga-
tions have been made; and 

(c) the result thereof? 

The Deputy Minister In the MIDI .... 
try of Home Atl'al.... (Shrl L. N. 
Mlshra): (a) Yes, Sir. Representations 
were received about non-inclusion of 
any Section Officer belonging to these 
communities in the Select List issued 
in May 1965. 

(b) and (c). Under the Central 
Secretariat Service Rules, 1962 and 
the Regulations framed thereunder, 
appointments to Grade I of the Ser-
vi.ce 'are required to be made on the 
basis of merit. All Section Office,.. 
bc!onging (0 the Scheduled Castes 
and SchedUled Trihes who were withlD 
the field of eligibility were duly con-
sidered by a Selection Committee p .... -
sided over by a Member of the U.P.S.C. 
The claims of these officers were thus 
not overlooked. .. 
Promotion of Section ~  ID the 

Central Secretariat Service 

20'11. Shrl Buta Slnrh: 
Slarl P. 11:. Deo: 
8hrl Naraldmha Reddy: 

Will the Minister of Home Atl'aIn 
be pleased to state: 

(a) whether a list of Section Officers 
of the Central Secretariat Service was 
put up before the Departmental Pro-
motion Committee for selecting some 
of them as Under Secretaries, durlni 
1965; 

(b) whether the said list did not 
contain any Scheduled Caste Officer'. 
name; and 

(c) if so, the reasons for the total 
exclusion of the Scheduled Caste 

Officers! 

2157 (Ai) LSD-5. 

'1'be De ~ ID the MiDII-
try of HoDI..' Main (Shrl L. N. 
Mishr&): (a) Yes, Sir. 

(b) No, Sir. 

(e) Dose not arise. 

&ellDery-cum-lerWI_ Project 
at Manplon 

2O'l8.8hrl LIDp Reddy: WiD the 
Minister of PetlGleum UId (lhemloals 
be pleased to state: 

(a) whether a proposal has been 
made by the My.ore Government 
regarding an oWer for refinery-cum-
fertilizer project at Mangalore In the 
private sector; 

(1)) whether the Chief Minister of 
Mysore had on talk in this connection 
with the Central Government recen-
tly; and 

(c) if so, the reaction of Govern-
ment thereto? 

The MInIster fd Petroleum and 
Chemicals (Shri Hamayua Rabtr): 
(a) Yes, Sir. 

(b) and (c). Some daoussions are 
taking pl",ce regarding the possiblllty 
of "II fertilizer plant but the demand 
for petroleum products in the Myaore 
area doeS not IIPpear to justify a reft-
nery-cum-fertilizer project during the 
Fourth Plan. 

Camp lor Mip'an18 

2019. Slarl Linra Reddy: Will the 
Minister of RehablJltatton be pleased 
to state: 

(a) whether a camp lor new mig-
rants has been opened at PeriyapatDII 
in Mysore State; 

(b) the facilities given by the Cen-
tral and State Governments to the 
migrants in that camp; and 

(c) the number of migrahts who are 
to be accommodated In the camp?' 

The MInIa&er Of Behal>IlIIaiIOIl (Shrl 
1'1.,1): (a) to (e). The Central Gov-




